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(i) Cycle tyres and tubes have been
declared as an Essential Commodity
under the Essential Commodities Act.
Powers have also been delegated
under the Essential Commodities Act.
Powers have also been delegated
under the Act to the State Govern-
ments to regulate the distribution
and supply of all the essential com-
modities including cycle tyres and
tubes. This delegation enables pre-
vention of hoarding and profiteering
in such commodities.

]

(ii) The manufacturers of tyres and
tubes have been asked to hold the
price line and to ensure regu'ar sup-
plies to their dealer and the consu-
mers Cooperative  Stores, The
manufacturerg have agreed to
supply 10 per cent of theirr pro-
duction available for com-
mercial supplies to the Cooperative
Stores. The supplies of cycle tyres
and tubes 1o various wholesale lhfl
other Cooperative Stores in Dethi is
regulated by the Registrar of Coope-
rative Societies, Deihi

(iii)’ The Delhi Administration has
devised detailed arrangements for re-
guiar supply of cycle and rickshaw
tyres and tubes to genuine tonsumers
on production of municipal tax rece-
ipts and municipal licences of the
Rickshaw owner, Cycle tyre and
‘tube dealers have been directed to
maintain clcar accounts of their sales
and stocks o enable officers of Delhi
Administration ta have complete check
and to ensure that these instructions
are scrupulously followed The Asso-
cition of Cyc'e dealers has also been
directed by Delhi Administration to
arrange for supervision on the work
of individual dealers so as to :nsure
that nono malpractices are indulges in
by any of their member-dealers. The
Association has further sought
to improve the system by issuing a
card to each cycle Rickshaw operator
as an identity card Columns have
been printed on this card to specify
the quantity and the date of supply.
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CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

ADVANCE OF CHINESE ARMY CLOSE TO
THE SIKXIM BORDER

Shri Samar Guha (Contai): Sir, 1
beg to call the attention of the Minis-
of Defence to the following mas-
ter of urgent public importance and
request that he may make a state-
ment thereon.

“Chinese army advancing close
to ‘he Sikkim border and intensify-
ing anti-Indian mike propaganda
aud the reported clash between
Chinese patrols and the Indian
frontier guards resulting In the
death of four Indian Jawans.”

(Shrt
Mr. Speaker, Siz,
the Chinese forces have for a long
time now been in position in strength
across our northern borders. There
hag been no significant change of late.

Since 3rd July 1986, the Chinese
have been making propsganda over
loudspeakers across Nathu La with ¢
view t0 undermining the morale and
discipline of the Indian troops by
giving entirely false stories about
conditions in India. The Chinese
Government have totally miscalcula-
ted the effect of these brosdcasts on
the morale and resolve of the Indian
troops who treat such crude propsg-
ganda with the contempt it deserves.

Government have taken suitable
counter measures to refute the
Chinese falsehoodg and to expose their
aggressive intentjon towards India,
These meesures include carrying out
of counter broadcasts by loudspeakers
acrosy the border at Nathy La. These
facts have been brought to the notice
of the House on 1.8-1968
7-11-1968,

No clash has occured recently
ween Chincsg and Indign army
sonnel at the Sikiym bordyr,
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the question of the death of 4 of our
Jawans does not arise.

Government are fully alive to the
thréat posed by ‘he presence of Chin-
ete forces close to the Tibet border
and constantly review the steps need-
ed to safeguard the security and ter-
ritorial in‘egrity of the country.

8hri Samar Guha: Si:, I am  sorry
to make & rcmaik that while prepar-
ing the statement the Defence Minis-
ter did not carefully go through the
wordings of the Calling  A‘tention
Notice. I draw his attenuon to the
wording f the Calhing Attention
Notice wnere it 13 said;

“to call the attention of the
Minister of Defonee to the Chinese
armv advancing c¢lose to the  Sik-
kim bporder... ”

Tha* is the most :mportant point, Re-
cently, perhaps on 24th May, a report
appeared n almost all the papers that
one PTI correspondent visited Nathu
La and other passes in the Sikkim
arez and coming back he reported
tha* the Chinese army had moved
in some places to the extent of only
ten feet away from our border and In
some cases only four feet near the
Stkkim border. In view of this tac-
tica} move of the Chinese army to-
wards our fron‘ier and glso in view
of certain developments taking place
in Ching as also in East Pakistan in
collusion with China, the recent bar.
barous treatment meted out to our
diplomats there, the intensification of
Chinese propagandg against Indis,
the Chinese attempt to camplicatg the
Naga and Mizo affairs the accelera-
tion of supply of aims, tanks and air-
craft by Ching and participation of
the Chinese experts in impearting
training i{n guerilla warfare, and also
the recent wvisit of *he Defence Minis-
tey and Foreign Minister of Pakistan
to Peking and also certain military
move undertaken by Pakistan, whe-
they the tactical move of *he Chinese
army and also concerted move jointly
by China and Pakistan constitute 2
ibteat to us and whether they show
#He evil designs of China and Pakistan

against Indis?
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Shri Bwaran Singh: I have care-

fully studied the wordings of the cal-
ling attention notice and I haye even
more carefully listened to the fine ex-
position by the hon. Member of the
Chinege postures and the collusion
between China and Pakistan. I have
also very carefully used my words. If
the hon. Member goes home and
studies again, he will find the answer.
I have nothing to add to it. I wouid
like to say that we are quite conscious
of all *hese factors, political and
international, and various moveg and
and postures that have been
put forward by the Chinese. This
question related to the concentra‘ion
of chinese troopg and their movement
nearer to our borders. On that I
have saig that there have not been
any significant moves in that direction.
About the overall politica] situation
and the other moves, we are fully
conscious and we are taking whatever
corrective steps are necessary to be
taken,

Shri Samar Guha: Sir, 1 seek pro-
tection. 1 would like to know whe-
*her the Defence Minister admits that
Chinese are advancing close to Sik-
kim, whether he agrees that in some
places Chinese army and the Indian
army are only 10 ft. apart and in
some places only 4 ft. apart.

Shri Swarap Singh: That is not cor-
rect.

Shri Hem Barua (Mangaldai):
When it was said on the floor of this
House before *he Chinese aggression
on us in 1962 that China was carrying
on propaganda through 15 transmitters
all along the border it was repeatedly
donied by the Government spokes-
men, including Shri Nehru, who was

- the Prime Minister then. But after

the Chinese pggression it was realised
it was admitted, that not 18
transmitters but 68 transmitters were
used by the Chinese to camry
on their hatedndia  campaign.
May I know whether the hom. De-
fence Minister i3 now in a postion 1o
tell us that he has taken all steps 1o
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see that this history of past mistakes
on our part does not repeat itself?
At the same time, judging from what
has happened today, China has inten-
sifled her posturg of hostility towards
India, In ¢hat context, may I know
whether the hon, Defence  Minister
is in a position to give us an assuran-
ce that an attack on Sikkim by China
would be considered as an atlack on
India and that we are prepared to
defend the Sikkimese soi] when the at-
tack comes?

8Shri Swaran Singh: Without en-
tering into the past history, on this
specific question, 1t is well.known to
the House to the country and to the
Chinese that we are responsible for
the defence of Sikkim and our forces
are in the Sikkimese territory. The
Chinese are on the Tibetan sgide of
that border. So, the Chinese are in
no delusion about our attitude and
our responsibility in relation to Sik-
kim. I can only say that in case our
territoria] integrity is threatened, or
any action js resorted to by the
Chinese in the Sikkim territory we
will not be found wanting. That is
all 1 can say

Shri B. K. Daschowdhuary (Cooch-
Behar): In view of the continuous
anti-Indian propanpganda by the
Chinese crea*ing trouble in the
border area in north Bengal, may 1
know whether Government  are
aware that o new  organisatinn
styled as the Youug Study Group has
been formed in Sikkim on the very
lines ¢f the Red Guards in China with
the help and aid of the Chinese Fund
and that this organisaton has s'aried
very strong anu-Indian propaganda
in Sikkim and neighbouring border
sreas creating great trouble through-
out north Bengal and thereby threa-
tening the gecurity of India? What
action does the Government propose
to take against it?

Shri Swaran Singh: About propa-
ganda being carried on in Sikkimese
territory, I am afrald I have not got
information. We are in touch with
the defence aspects gnd the situation
inside Sikkim siso is weil under con-
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trol of the Chogyal of Skkxun, We
have, as the House is no doubt aware,
responsibility about the defence of
Sikkim and our armed forces also sre
there. We are in touch with the
situation. I have nothing more to
add to what I ssid in reply to the
last question.

1212 hrs.
RE: MOTION FOR ADJOURNMENY
Query
8hri Hem Barus (Mangaldi):

8ir, before you go to the other jtesm
on the agenda, may I draw your at-
tention to the fact that I tabled an ad-
journment motion on the conduct of
the Chinese diplomats jn Delhu? They
are dotng certain mysterious things.
They are being in contact with the
Pakistanis and they are uniting Aral
students for all sorts of activitiea
They are not going to leave Indis be-
fore doing some mischief. So, whak
about my adjournment motion?

12,124 hra
PAPERS LAID ON THE TABLE

Exrontr OF Casnzw KrrNars (Quairey
CONTROL AND [NBPECTION) AMEND-
MENT Rurss, 1967.

The Minister of Commerce (Shri
Dinesh Singh!: Sir | Leg to lay on the
Table a copy of the Export of Cashew
Kernels (Quality Control and Inspec-
t:on) Amendment Rules, 1967, pub-
hishied 1n Notification No SO, 1785 im
Garette of Indja dateg the 17th May,
1867, under sub-seciton (3) of section
17 of the Export (Quali'y Control
and Inspection) Act, 1968 [Placed
in Iabrary Sec No LT-683!67.].

ANNUAL Rpporr or tHx CoArL Baare
ror 10858-66

The Minigter of State in the Minis-
try of Gtoel, Mines and Metals (Shei
P. C. Sethi); Sir 1 beg to lay on the
T'sble o of the Annusl Report
otlheComond.ClkuthM the
year 1085-68. [Placed in Library, S9€
No. LT-884/€7).



